
Central /Sflniinistrative Triburiial,Principal Bench
Me.vISelSii

• • • 9

C.P. No, 174/95
in

O.A. No« 335/1990.

New Delhi j this the i4th day of August, 1995»

Hon'ble Shii N.V.Kr'ishnan, Vice»Chairman( a)
Hon'ble S-at,' La)«ni Swaminathan, Member (j)

Oiatter -Fal s/o Shri Raghubir Sinqh.
r/o Village 8. P.O. Jairpur,
Distt. Mohinder Garhl Har yana) ...Petitioner

(By Shri V.P.Sharmas ^vocate)

Versus

1. Shri R.M»Aggarwai»
liivisional Railway Manager,
Northern Railway,
Bikaner Division,
Bikaner (Rajasthan) .»Respond entSo

(By None)

(deliver^ by Hon'bleSlri N.^^.Krishnan, Vice-Chairman (A)
We have heaixi. The order in respect of v^hich

contaBpt is alleged is dated 4.5.1992 which gave a direction

to the respondents to consider the case of the applicant for

alternative asploynaent in accordance ivith rules and ^minis-

strative instructions. An earlier contsnpt petition No. 193/93

was pemitted to be withdrawan by the petitioner as the Bench

was not satisfied .that any case ,;,3S made out in regard to.,

contaupt. at that stage.^ -
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We have heard the learned counsel* Qviously,

the tndfter is delayed beyoni limitation for purpose of

conteupt," In the circumstances, this petition does not

lie and is dismissed. This is without prejixJice to the
granted ,

liberty/ to the applicant to sedc such other remedies in

the matter, as advised, in accQrdi(.n§?-vdth law,'

(^t» Sw^ ina than)
Member (j)

(N.V.Krishnan)
Vice-chairman ( a)


